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Alleged racketeering by some
Steel Firms

1600 SHRI S R DAMANI Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any racketeering has
come to the notice of Government by
some steel firms to corner the entire
export quota;

Import Licence 182
wodedld Cae (QUP)

(b) whether it resulted in a big loss
of advantage to India; gand

(¢c) if so, the facts thereaof and the
extent of responsibility of SAIL
winvolved in thm behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND WMINES
(SHRI SUKHDEV PRABAD) (a) No
such malpractice has come to the
notice of Government

(b) and (¢) Do not arise

—

12 hrs,

QUESTION OF PRIVILEGE
IMPORT LicEnc: CAsE

MR SPEAKER We will now take
up the privilege question

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY) Sir, in the first instance, I
would hke to tlarify the factual post-

tion with regard to some of the points
made by hon Members

AN HON MEMBER Sir, the M-
nister 1s not saying anything further

Perhaps, he 15 waiting for the papers .
(Interruptions)

SHRI PILOO MODY (Godhra) His
papers will come to him as soon as
the Prime Minster's Secretariat re-
leases them Meanwhile Jet him
answer some of our question (In-
Terruptions)

MR SPEAKER He does not ques-
tion from where ynu bnng your
papers

SHRI PILOO MODY  He cannot,
he 1s a Minister, after all

weaw W 997 qA ¢ A 56
¥ Far & W
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Why can't you all sit down?

SHRI PILOO MODY: Sir, I want to
move that the discussion on this be ad-
journed for five minutes or till the
Prime Minister's Secretariat is ready
to send the papers... (Interruptions)

st wy fod ;TN RERA
F7T exqear 1 ¥eA ar gfAg

it wew fagr@ STt : AEAT
g WAt dUTT IS TG A
(Interruptions).

MR. SPEAKER: Order please. All
of you are shouting; all of you are
standing.

SHRI MADHU LIMAYE: They are
shouting. 1 rose on a point of order.

MR. SPEAKER: May 1 request you
not to disturp the House?

SHRI SHYAMNANDAN MISHRA
(Begusaral): What are we expected to
do now?

MR. SPEAKER: You listen to him.

SHRI SHYAMNANDAN MISHRA:
He is not speaking.

MR. SPEAKER: He was already on
his legs; he started speaking. Whe-
ther the papers were there or not he
starfed speaking.
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SHRI H. N. MUKERJEE (Caléutiee.
North-East): I would not meake =&
frivolous point of order.

Never before have we ever seen a
breach of the department expected of
Members of this House particularly
Ministers, that we have all seen in the
case of the Home Minister. We know
that the Ministers have to be assisted
by officers in that Box. We know that
Ministers on many occasions have to-
be supplied with material. But we
know, at the same time, that when
Ministers are informed a deay before
that they have to come to the House to
make a statement on a certain matter
at 12 O' Clock or whatever time it
may be, the Ministers must be ready
and preparedd with the material, I
am willing to forgive the Minister for
not being entirely ready and belng
assisted at the last moment by a fresh
material. But I cannot forgive when
the Minister looks helplessly at the
officers’ Box and the entire House is
so to speak, kept at ransom, at bay,
kept away from anything to be done.
And you, Sir, in your wisdom have
chosen to overlonk it at all You are
looking neither here nor there but
only allowing the Minister to collect
himself. ... (Interruptions).

MR. SPEAKER: Order please, I
do not like that. You say, I am over-
looking. 1 must look at the House.
They are sitting at my back, What
am I looking at that? The Minister
was already standing. When 1 asked
him, he started speaking. It was up
to his colleague to collect some other
papers for him ... (Interruptions)
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SHRI PILOO MODY: The Speaker
has to listen...(Interruptions)

MR. SPEAKER: He has the right
- to collect papers if he has forgotten
them. What is wrong about it?

SHRI PILOO MODY: On a point
of order.

SHRI MADHU LIMAYE: On a
point of order.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
a submission,

MR. SPEAKER: No submission. The
‘Home Minister.

SHR1 JYOTIRMOY BOSU: The
House had no business for seven
minutes. ...

MR. SPEAKER: He was on his legs

SHRI MADHU LIMAYE: On «
point of order.

MR. SPEAKER: On what?

SHRI PILOO MODY: Kindly recog-
nise either im or me.

MR SPEAKER: Look at the tone 1in
which he 1s talking.

SHRI PILOO MODY* I am only
talking loudly so that you hear me.

MR. SPEAKER: I am hearing Mr.
Madhu Limaye.
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SHRI JYOTIRMOY BOSU: Sir, I
move a motion that the Home Minister
is considered unfit for his job; he has
shown utter gisregard to the House...

MR. SPEAKER: No, please,

ot warrnen few - qrasT b
watar adifod, arwer aew

MR. SPEAKER: After all, we are
all human beings. {yy & we v &7 &)
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SHRI PILOO MODY: Mr Speaker,
Sir, now that you have revived the
humour of the House, I will speak
softly.

MR. SPEAKER. I always do it But
when you speak, I also fcel tempted to
do it.

SHRI PILOO MODY: This 15 what
is known as human action and reac-
tion. ..

MR SPEAKER
of us are human.

I wonder if both

SHR] PILOO MODY- Except that
some people are under strain and the
others are not.
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[Shri Piloo Mody]

As far ag ihe eventy that transpired
between 1200 and 1815 hours are ton-
cerned it is a fect that fhe Minister
was called. He also started asking for
some papers st thy same time. I am
sorry that you in your explanation have
failed to grasp titis puiat. Thereafter,
1 asked in the interrugnum may I ask
the questions? If you had allowed me
to ask these three questiong, you could
have saved the Govéinment a great
deal of embarrassment,

MR. SPEAKER: Just listen to me,
please. I allowed those members who
have given the notice. If I had allow-
ed you, I would not have been able to
stop others.

SHRI PILOO MODY: 1 have not
finished. Then, I moved a motion and
you chose not to recognise the motion.
Thereafter you found that for a full 73
minutes no papers were supplied to the
Home Minister on the basis of which
he hag to make a staterpent. If he
could have either produced papers or
words . .. (Interruptions) the House
would have gquietened down and we
would have heard him and he could
have gone on for full ten minutes
saying whatever he has to say. Then
he received ten minutes later two files
which were delivered to him....

MR. SPEAKER. What is wrong ab-
out 1t?

SHRI PILOO MODY: I am about
to tell yoy what is wrong.

SHRI K. LAKKAPPA (Tumkur):
He cannot make all kinds of inferences
like that.

SHRI PILOO MODY: Members of
Parliament, when they become Minis-
ters find it impossible to carry their
own files. Even if only one file or two
light fileg are to be carried, they must
have a chapprassi to carry them. This
i one of the points we have to note

My last point is that when a particu-
lar thing happens in the House and the
Speaker thereafter explatns it 1 think
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that the explanation must be commen-
surate with the action.

SHRI DHAMANKAR (Saiwandi);
Is it parliamentary for Shri Madhu
Limaye to say:

fafateT vTae Wy gERA vT R &

SHRI K. LAKKAPPA: Under the
garb o! points of order, fthey are
making accusations.

oft et we Fog - gare et
ara gy anfows &) w1 o

W WERT . VT e & P,
W waw § gfai )

SHRI PILOO MODY: There is no-
thing unparliamentary about the werd
‘Hajamat’. Only if he had said it to
you, it would have been indelicate.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY,: 1 was in the Rajya Sabha
answering some questwons and naturally
1 went with the papers concerned with
those questions., After 13 O¢ clock 1
entered here. NWaturally, I wanted the
file concerning thid... (Interruptions)
1 do not want to reply to some of the
remarks made.

MR. SPEAKER: I have replied.

SHRI K. BRAHMANANDA REDDY:
1 am prepared to reply. Even without
the papers I could continue to reply.
But the point was this. With regard
to a few numbers that T wanted to in-
form the House 1 wanted certain pa-
pers. Yesterday while the discussion
was going on I trled to submit to the
House that 30 names were forged,—
were found to have been forged,—and
out of them the authorship is attribut-
ed to Yogendra Jha in 14 cases and in
2 ceses the authorship is attributed to
Shri Tul Mohan Ram. And some Mem-
bers asked what about four? Where
are those people? That is why I was
searching and trying to find those Pa-
pers from which those names could be
got; Shri Jamilurrehman and Shrk
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Ramshekhar Prassd fingh. And re-
g the other four names which
were d to have been forged but
whose authorship was gof definite, I
bave glready cemmunicated to  the
House what the four npames were.
‘Therefore, I am just trying to give the
information to the Houee, §ir, so that
they might not put forth questions on
that One other statement which I
made was that investigations did not
disclose that any of the officers who
dealt with the matter was involved in
the commission of the offence—that is,
the offence indicated in the charge-
sheet, that Shri S. M. Pillai had stated
that Tul Mahan Ram and Shri Yogendra
Jha had informeg him that Shri N. K.
Singh had advised Shri Tul Mohan
Ram that he ghould submit a fresh re-
presentation signed by several Mem-
bers of Parliament to strengthen the
handg of the Minister for reopening the
case and that Shti Tul Mohan Ram
had also represented to Shri S. M. Pillai
that an additional sum of Rs 20,000
would be needed for paying to Shri
N. K. Singh. In the course of investi-
gation no evidence became available
to corroborate the statement of Shn
8. M Pillai. It was this information
which I hed communicated in my
staternent and nothing more sholud be
read into my observation,

Shri Vajpayee raised the question
regarding construction of a school
Referenceg were made to a letter from
8hri Tul Mohan Ram recovered during
investigation. I understand from the
CB] that this lefter was written on
13th March 1973 by Shri Tul Mohan
Ram to Shri Kaleshwar, Mukhiya of
Village Saraini. The letter does not
contain any reference to Shri L. N.
Mishra or his late father. It only
speakg of Shri Tul Mohan Ram’s desire
to have a school constructed with the
help of the villagers and his intention
to raise funds therefor.

Eo far a8 impounding of licences fis
concerned, references were also made
to what gome memberg describeq as
the impounding of the licences in ques-
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tion and I hsg stated that during the
investigation of the case certain licen-
ces had been seized and that on an
information from the CBI ordery had
been imued that no clestance should
be allowed agminst the memaining li-
cences. The object m my referring to
this aspect was only to inform the
House that none of these licenceg can
now be made use of for any purpose. 1
bad also mentioned in the course of
my statement that the question whether
these licences were the subject of
any transactions in violation of the con-
ditiong of the grant of these licences
or of the relevant provisions of the Im-
port and Export Control Act is being
looked into. I would like to elaborate
that in the course of the investigation,
the CBI had grounds t suspect that
there might be some trafficking in these
licences. When the Ministry of Com-
merce was informed of this they issued
‘show-cause’ notices to the licence-hold-
ers and took action untll decisions are
taken on the replies to ‘show-cause’
notices. It may be recalled that on
9th September my colleagwe, Bhri D.
P. Chattopadhyaya had clearly inform-
ed the House thet if any malpractice
came to light in the course of investi-
gation, necessary action would follow.

References hag been made m the
course of discussions that the Govern-
ment have not placed a copy
of the report of the CBI. and that a
copy of the chargesheet has not been
made available to the House. I would
like you, Sir, to appreciate the Govrn-
ment's position in the matter It has
not been the practice of place accessi-
ble documents on the table of the House.
Nor have T come across any instance...

SHRI SHYAMNANDAN MISHRA ;
This matter involves Members und in-
vestigation has been done in accord-
ance with the commitment made in
the House. The entire CBI report will
have to be placed on the Floor of the
Housge.

(Interruptions)

SHRI K. BRAHMANANDA
REDDY: I may be sllowed to malee:
my statement.
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MR. SPEAKER: I would request you
not to interrupt each other,

SHRI JYOTIRMOY BOSU: S8ir, 1
Tise on a point of order. I stick to my
+origmal privilege motion dated 12th
.September,

The Home Mimster who is supposed
i1p have known all the consequences
and other implications had clearly
slated:

‘1 am making a promse, I am
giving an assurance that, after the
investigation is over (Interrup-
Hons),

MR, SPEAKER: That is all there.
“Yeu mentioned all this in your speech.
What is all thus?

SHRI JYOTIRMOY BOSU: He
said :

‘1 am giving an assurance (In-
terruptions).

MR, SPEAKER. It 1s now beyond
1he stcope.

SHRI JYOTIRMOY BOSU Sir, he
said

“....the first thing that we will
tdu 1s to come to Parhamentary and
say, ‘This 1s where we have arrived,
.pleage tell us what we should do’
1t 15 only after that, ., (Interrup-
tiong).

MR, SPEAKER; Mr. Bosu, 1t is not
a point of order.

SHRI JYOTIRMOY BOSU. Sir, I
beg of you not to treat us like this
Since you have allowed my point of
order, you must hear me.

MR SPEAKER: It 1s not a point
of crder. Where 15 the point of or:der?
Do not make a speech. You have al-
ready mentioned all thig in your main
speech, I do not know whether you
do 1t knowingly or unknowingly. You
mentioned everything that vyou are
-mentioning now in your main speech [
allowed you only om a point of order.
But, you are just repeating the speech.

NOVEMBER 11, 1974
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SHRI JYOTIRMOY BOSU. My
point of order is that the Home
Minister had given a cleas and cate-
gorical assurance. The Government
has committed itselt before the House.
He said that this case may come later
on atter the invesigation is completed
and then the House may....(Inter-
ruptions).

MR. SPEAKER: This is not a point
of order. This is a matier which you
raised. Kindly listen to me that this
18 not a point of order. This is your
repetition.

SHRI NATWARLAL PATEL (Meh-
sana): You should not monopolise
everything to yourself. The hon.
Minister is making a statement, I
you want to put questions, you may
put them afterwards.

MR. SPEAKER: What is your point
of order, Mr, Limaye?

SHRI SHYAMNANDAN MISHRA:
1 have got a point of order. (Inter-
ruptions)
ot vy fomd  wene wgiaa, & At
"ETET W Tl wEAT g Wfww 3w
g1  fr: owifras sTeHEw e wY 3
frafrarf = 8 Frese o WMo
mefras Rz i & 7 Afaw A
¥ WY wTT 97 q W AQT ) W9
gfer A 2 zfAd . ag
#q agd @ fui 5z ofroy Y &1 27
TZ A B oToAT oA B wer
Ft qf3a, & f3 Fau faw 97 w7
9T # AIT 79§ fend wAT wEew By
wr§ oFafan TTawe 2 ¥ #rf frww
4@ oY wifgn 1w gw E1 SEe
Frhm s @ aasrafeat 7
war gw =f2® o2 A rdr &d & fy wary
7 A awg gAiw Al !
SHRI H. K. L. BHAGAT (East
Delhi): Sir, I rise on a point of order.

MR, SPEAKER: What is your point
of order?” My ruling is that the Home
Minister is not bound to supply you
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cessible documents. He may do that
ay not. The rule is very clear.
wants to do it on his own, he
do that very well but, there is no
mpulsion under the rules as far as
e accessible documents are concern-
 The rule is very clear on it.

"I say that the Minister is not bound
to produce the accessible documents.
But, if he, on his own, cbliges a Mem-
ber. he can do it very well. (Inter-
TUptions).

Don’t quarrel with me. The rules
are very clear.

=t Wy foma : ey adias, gF
At 7 FAr Aifge | Afw m A
ST @1 AeE T AT AR} £ #
[T FT T F€ J7 qfewrzz FHF
fog sztera & o7 &T 43 7 AW AN
= FITATAZI S WE | FIH IE &=
AT §T # g a1 sfewiss AT & foy
IR HER S daig % ! W7 TFET
SFaEl 1 A9E I R E 1 F AW
goRT &L & A H1Y &H1 1 g | §9
T qiaz e qET qeEfaw Agid @ #)

r

MR, SPEAKER -
ruling.

I have given my

r

SHRI H. K. L. BHAGAT. My
point of order relates to the points of
Order being raised by the hon. mem-
bers. I want to kncw how many
points cf disorder can be raised in this
House in the nams of points of order
by a member at the same time and
day unconnected with issues before
the House. 1 want you tp decide this
once and for all. How many points of
disorder can be raised in the name of
poitat of order? (Interruptions) I have
not finished. I am speaking with your
permission. It has become a habit
with those honourable members to
raise points of disorder in the name of
points of order and misuse it. I want
to know how many timas can a mem-
ber raise points of disorder in the
name of points of order and not let
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the Minister speak thus creating dis-
order in the. House? I want. your
ruling.

SHRI MADHU LIMAYE: I want
your ruling on my point of order.

SHRI H. K. L. BHAGAT: How
many points of disorder can be raised?
I want io know (Interruptions).

SHRI MADHJ LIMAYE: Is a Pre-
sidential Notification not #n accessible
document? Is Gazette not laid on the
Table?

TEHMMATUSRTE | 30 & ad H(1ST ¢

g HAAT IOFETH Ay gl WA @)

& £qq qigz o1 SIS0 g RlEW  Srgar
g1

MR. SPEAKER: My ruling is that
he 1s pbound tfo give an accessible
document. He is not bound to supply
it. If he wishes to give it, I have no

objection. The rule is very clear, I
do not come in.

sit wg feam@ : smo &t AT SR
for Fvadi 47 \IT 9T WRT TAHE AT
Tifeg | & 39 & 7w AT W@IE |

St wew fage IwEt @ e
ARG, B9 A Fg1 2 f¥ T g™y S9-
Y §, S &1 W@q & [%¢ Hal "erq
Fggu =gl ¥ JfFw am F fedw &
FAET FRIA @T |

weae wgred - K A feawadifaarg o
AT g TTE 4 F e d T E ar

I do not come in. But you cannot

compel him.

#t wew fag awmEr - wews
walkd, U a%al FT 9% g | 1T
Har #RRA o dAte Mo FY 1A
fR & %@ 0w 9g @ & | & A gFAT
3 f& gt <= fR @ar vt o3 @y
A | AT TRiA = wfea arEw
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fiver & frar & v oz 377 AT A F
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wag sTrert afafr £ wraTEl a1 e
oI 757 # faar ) 3w e § afafq
FY 455 4 Froa) fady A F 1 SAAy
OF ART AL U7 2 1 F 398 97 F%
gATAT ATZAT § | WA wHAT FFA F
fF @70 av> Frg =7 A 350 2 w9F
Qo qFo fAF FT ATT T 1 22 I,
1973 F1 ITE T YT wIa T )
St gAMITLA, Y wAEE  HIF,
Y FULF, ofT 777 qoIA, Y TAFILN
s, AT ROA9TE OTITIT, AT ATTILGO
HqIZ | T4 A9 £ Frod T Hro dTo
ﬁrio T 9GT 2 |
“gag Py T AT Ay a7
gEEAT F T FIFr I AT FITT A0
@l | A gaTdEa wfgar ¥ 3- fagea
FT ATH Frt 759 Framas 2g7 7% 77
frar IA& weirs =7 gIAT oF FET
qraIrA A fRaT 1 AT dEa ¥ T TR
& o7t o Frgrry A apemaA S FArer
afaF s ora AT gmdF F F )
W AraFew ¥ et wr Bt avz A
qrafa 747 & Fadr 1 fRdr sl fRag
F AWM 9T agT I FIT ZT AFAT
FL AT Fﬁ‘ﬂrmﬁrﬁ = & faara
w1 Frafor £ A1 sxfer Prive w1 ATH
FAT X@T AT | AT IATETUT CHo
fto § a¥mar ff 57 frarers &1 AT
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=’1’Eh‘@‘trt E1 SR fem 1 s aar fa
wdfta Ay Fraad o & 7w o Fraea
gy 9T faarma orfas Gezartdi &
FLF-F4T GFT & SAr | A fq A"
q g4 [rAr sufEs § 07

wI| W& . UE OF A &
grfgorr  wfre omeT £F e FT AT 7

ot wre AR qiagar: T
T FT TEE | Ag &AW Ao Ao
Mo F a8 & | Tg AT WFEA W
geTrasr &l fem 2 &1 Jg Fg e
araadt AT ¥ A ge Far, 4@ 4l 7l
T 39 @r gtz TE ) (zTeiar)

SHR] SHYAMNANDAN MISHEA:
Dishonest CBL

oY wey fag e qidy - 51w oo
i | Y gaagToE Fea 2 o

“orfera avg # gAY qIAT 240 2
aeRTd e & § A asry s
g 1 feamx w1 4% 9ard @l
ared T 7 | rsteg ey @ir ) welT
g ¥ TR enlage 2

EEw ).

SHRI ¥X. LAKKAPPA: 1 rise on a
point of order. How do you allow a
speech now? He is making a speech.
The whole speech must be expunged.
(Interruption)

=t wew fagrh areegt . e
weRa, § AT =1gan g bt a‘T
TS A 37 IETAG Fl gl a@T
AT ST & AT AAT G m#aa?a:r
39 TEATES & GATAT 341 G & Wwa ¢
(exgemR) . . HAT AT FI
T g A & g5 299 qx 2@ |

O WG ¢ 9T WA 97 &
featat Eaer w &Y var v
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SHRI PILOOD M.ODY
was the first to be on my 1egs, on a
Ppoint of order, I would like to draw
your attention to rule 368 of the Rules
of Procedure. It says:

“If a Minister quotes in the House
a despatch or other State paper
. “which has not been presented tg the
¥ House, he shail lay the reievant
paper on the Table:

Provided’'—etc,

Piease note the word “shall”. “He
shall iay the relevant paper on the
Table.”

An HON MEMBER: Read the pro-
wiso also.

SHRI PILOO MODY. Since he in-
sists on my reading the whole of it,
I shai]l read the proviso also; it says:

“Provided that this rule shall not
apply to any documenis which are
stated py the Minister to be of such
a nature that their producion would
ke inconsistent with public interest.”

Now. sinre he has forced me to read
the second paragraph also, let me say
that under no stretch of imagination
can protecting Members of Parlia-
ment, guilty Ministers and officiale be
part of public interest.

Sir. the Minister said that it was
not the practice—I want you fo note
each word--not the practice, to lay
accessible documents on the Table of
the House. Quite apart from the fact
that it is a totally false statement,
because there are ~ many accessible
documents that have already been
laid on the Table of the House:

What is more....(Bell rings).
What is the pcint of that Bell?

MR. SPEAKER: You have put it.

SHRI PILOO MODY: No, I have
not finished. What is more the fact
is that this particular enquiry was
ordered by this House and therefore
the report must come to this House,
not to some judge, not to some judi-
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ciary, not to some Government
office, but to this House. |

SHRI SHYAMNANDAN MISHRA:
One pmnt of order relates ‘to  the
Chair itself. During the last session,
vou would be pleased to recall that
I had demanded certain papers in-
cluding the FIR and you had been
pleased to say—other Members also
tecok up this issue—that had I inform-
ed you would have taken steps to
make these paperg available to the
House. Sg this case comes at a
particular stage in the development
of the maiter, Ii does not come all
from the blue; it has got a history
behind it.

Secondly, so far as the CBJI report
is concerned, may I ask you whether
the commitment of the hon. Minister,
that facts would be placed before
the House so that the House would
be able to decide what is required to
be done in this matter, stands or not.
Would that reguirement or commit-
ment be met by presenting tg the
House a mutilated and manipulated
and distorted version? Because the
House must be placed in a position
to judge what course of action is re-
quired in the given -circumstances,
Therefore, for the hon. Home Minis-
ter to teli the House that the CBI
report would not be made available
to the House is something which the
House would not countenance., And
since it involves the honour of the
Members and the dignity of the
House, the entire document will have
to be placed on the Table of the
House.

SHRI SOMNATH CHATTERJEE
(Burdwan): The question of acces-
sibility of a document is only rele-
vant when there is a specific rule,
Here we have a rule, 368. Whether
a document is accessible or not,
whether it is convenient or inconve-
nient for Members to get it, that
rule spemﬁca]ly provides that if any
reference is made to any State paper
or despatch it shall be laid on the
Table of the House irrespective of its
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being accessible. If there is any prac-
tice aq he sald, such prectice cannot
override the specific rule.
even a direction by the hon, Speaker;
it is & rule of the
a constitutional backing and it cannot

=
3
L3

State is involved, only when there is
overriding public interest involved,
an exemption is provided,

this question hag come up, it is not
showing respect to the House to ask
the Members to go in procession to
Tis Hazari Court to apprise them-
selves of the contents of any police
report; when a commitment has been
made by the hon. predecessor to this
House it must be honoured. The
Ministry 15 a continuous process and
a change in the incumbent of ®
Mimstry could not mean getting
away from an assurance given to the
House.

MR, SPEAKER: May | make the
pomtion very clear? There is no
need for any excitement. The rule is
about accessible documents, of which
you can get copies, prinlted reports.
etc. My remarks applied to fhat. As
you all know in that case when it was
held to be an accessible document, I
did not deny that, That is the back-
ground. I did not deny. When he
said accessible document, whether the
CBI report is really accessible or not.
1 am much in doubt about this

I em clear about FIR, about
statements before courts, about re-
ports, publications, etc. When you
get excited, you do not listen to me.

SHR] SHYAMNANDAN MISHRA.:
No, Sir.

MR, SPEAKER: Really you think
that my observations have come
because of your long, harassing
speeches. Kinﬁlymkeitm-srmted
that they are not. If simply this
quuthnhu‘bamuhdwhcﬂm‘thil
rwjg.wmibh or not, that'

Cass (QOP,) w»
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House that facts enabling the House
to come to a judgment about the
future course of action would be
placed before the House.

MR, SPEAKER: I will see the
wording of that also. I will look into
the whole case. Mr. Limaye, I think
1 did not give my ruling to contra-
dict you, but I iust invited your
attention to the rule about accesgible
documents,
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Parliament is seized Of the matter.
All the documents, whether accessible
or not, should be made available.

SHRI P. K. DEO (Kalahandi): On
a point of order, S Today Mr.

ed me to prod
copy of the CBI report. At that
the CBI report was
Patnaik. Now

]
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So, taking “ipty tion the
historic ruling of Speaker, the

Government should suo motu place
the CBI Report on the Table of the
House It may be placed in the
hbrary so that all of us can study
the entire CBI report

MR SPEAKFR Now the question
is whether 1t should be continued
now or taken up after lunch

SHRI P K DEO Sir, what 18
your ruling on the CBI report?

SHRI K BRAHMANANDA RED-

DY I can complete 1t in another
ten munutes

oft wew fagrl syt wema Y
W fex A€ o ara wga arfeT
QTET W% WHET I |

waw wpew wea afsd

SHRI K BRAHMANANDA RED
Dy I wis npt quoting frym anv
report After checking up with the
investigating authorty, such informa-
tion ws 1s available I haie sought to
give to the House Reference has
been made in the course of discus-
gions that the Goveirnment have not
placed a copy of the report of the
CBl and that a copv of the charge-
sheet has not been made available to
the House I woilld Tike you, Sur, to
appreciate the Government's position
in the maffer It has not been the
practice to place accessibTé documents
on the table of the House Wor héve
1 come across any instance when a
chargesheet 1n a cnminal case hes
been placed on the Table of the
Houge I have already communicated
to the House all the relevant infor-
mation contained mn the chargesheet
Since, however, some hon Members
mmmthmkihatwemtmnsm
withhold nformation from the House
1 am srranging to have coples of the
chargeshest made avalable to the
Parllament Librery.

- e o
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SHRI ATAL BIHAR] VAJPAYEE
What about the CBI report?

SHRI K, BRAHMANANDA RED-
DY The chargesheet j5 really the
result of the CBI inqury

SHRI SHYAMNANDAN MISHRA
We do not want any information
which is distorted (Interruptions).

sit wew fagrdy st 3 SR A
HHAT LW g | RES AT H WG XY
&fgw a1 ¥

SHR] K BRAHMANANDA RED-
DY 1 would, however, Lhke to crave
your indulgence in respect of de-
mands for copieg of other statements
recorded during the investigation,
The law provides that these state-
ments can be used only for Limited
putposes 1n the cowse of a criminal
tria?  We would not ke to do any-
th.ng, that may not be striclly in
ac. tdance with law, and may pre-
judice a fair trial The duties of the
v estigating authorities have been
set out at legth in the Code o Cn-
mital  Procedur¢, to which I Fave
diawn your kind mttention on the
12th One of the prinapal duties of
the investigating officer 15 that ac
svoy, as the investigaions are Con
pleted, a chargesheet or a final report
shall be laid before the concerned
Magistrate I can quote some deci-
slons of the Supreme Court to
substantiate this, but I am not doing
that to save the time of the House
My object mn referring to the legal
provision was only to indicate that
the 1nvestigating officer had no option
or choice mn the matter

This brings me to the maost 1m-
portant 1ssue 1a1sed m the course of
vesterday’s discussion At the tme
the discussion took place m this
House early mn September, the pos:-
tion of the Government was that it
would be necessary to ascertan bv
competent mvestigation the full facts
concerning the serious jsgues rsised
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definitely known in the flrst week
of September was that except one
Member, all the other 20 had denied
having signed the memorandum in
question, There was no information
as to how then these forgeries haa
been brought about. Whatever may
have been the suspicions of the diffe=-
rent seclions of the House or even
of the Government, it was not clear
as to what the motivation was for
perpetrating something unheard of in
the annals of our Parhamentary
history. Above all, though stray
references were made to different
individuals, there was no definite in-
formation as to the persons who were
behind the representation containing
the forged signatures of 20 Members
of Parliament When repeated de-
mands were made in the House that
an nvestigation into this matter
should be undertaken by a Com-
mittee of the House, the Government
reiterated their stand that such in-
vestigation should be left in the hands
of the appropriate statutory agency,
particularly when there are suspicions
about commission of criminat offenc-
es. It was in this context that my
predecessor and the Law Minister had
assured the House that the results of
the investigation would be promptly
communicated to the House.

13 hrs.

It could not have been anticipated
by the Government that the investi-
gation would disclose that several per-
sons of whom only one was a Member
of Parlijament would be involv.d in
the commission of the conecerned
offences. The investigations have
prima facie established that outsiders
are as much responsible for the com-
mission of the concerned offences as
ane Mamber of this House. It would
now be for the courtsfo give a finding
about the natGre and complicity of
not only the Member of Parliament

., NOVEMBES 21, 104

assurance to inform the House of

results of the investigation did not,
therefore, preclude the posgibilitv of
chargesheets being filed in respect of
those against whom criminal offences
were prima facie made out. The
House was equally aware of its own

read into their speeches,
that would be wholly inconsistent
with their knowledge of parilamen-
tary practice and of law. The law
requires that as soon as the investiga-
tion is complete, either a chargesheet
or a final report should follow. The
rules of parliamntary procadure ex-
clude discussion on matters which
are sub judice. Hence when my pre-
decessor and the Law Minister spoke
in the House, they should not be
assumed to have promised a discussion
which would be either violative of
the legal requirements or of the par-
liamentary practice. What was
promised was only what would be
congistent with law as well as par-
lamentary practice,

The fact of the matter was that we
wanted to seek and would still wish
10 seek the guidance of the Houge
sbout appropriate steps to be taken
for protecting the rights of the hon.
Members. In our view, Sir. the
action taken by the Government by
way of expeditious Investigation and
prosecution of persons suspecicd to
nave forged the Sgnatures of several
Members of the House iz the appro-
priate step to protect the rights of
the hon. Members

References were made tn the
Mudgal case and it was suggested that
the present case is similar tn that
earlier precedent. In my view, Sir,
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I hawe ln- able t.o unﬂunmd the -
W ‘thére was wil' any quutlon

having committed any
erhnlnnl offerice. T wig only the
question of propriety of his conduct
thet was involved. In the present
cage, it is not only a question of 1m-
propriety of conduct. It only ques-
tions of impropriety of a Member's
conduct have been raised, there can-
not be any doubt that the Mudgal
precedent should be strictly follow-
ed. But where questions of impro-
priety are indistinguishably mixed up
with questions of criminality, it would
be in the best traditions of this House
to await a judicial verdict before con-
sidering any action on the improprie-
ties involved. Secondly, in Mudgal’s
- case, again as far as T have been
able to ascertain, mo stranger was in-
volved. 1t ws the conduct of Shri
Mudga]l and Shri Mudgal alone, In
the present cue, the House will
recall that three persons are being
prosecuted of whom only aone is a
Member of Parliament. The impar-
tance of thig distinction should not,
in my view, be missed.

It is, therefore, our view, Sir, that
no breach ol privilege of anv .kind
has been committed by any of my
colleagues.

SHRI MADHU LIMAYE: On a
point of order. He cannot speak for
other Minigters. Mr. Brahmananda
Reddy ean speak only for himself.

it w1 waw Quhrgter fuisivad
¥ fasms grar &1 ngud, o amere
%ﬁﬁwmﬁqﬁahwerg ) E Y
¥o 4y s Wi suw < fifaa
&Y AL & wrAn Qo

MR. SPEAKER: If need be, I can

ask him also to come. We adjourn
for lunch to reassemble at 2.00 p.m.

130 hra,

"."he Lok Sabha adjourned for Lunch
“ i Fourdeen of the Clock,

——
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The Lok Sabha re-gssembled cfter
Lunch at four minutes past Fourteen
of the Clock. - :

[Mgr. Derory-SpEAKER in the Chair.]

QUESTION OF PRIVILEGE—Contd.
ImpoRT LICENCE case—Contd.

MR. DEPUTY-SPEAKER: Papers
to be laid.

ft g fomd - ot ag e T A
ar 3 gewi & gra ar wiw £ 7 ¢
fr ot wrz—

MR, DEPUTY-SPEAKER: 1 under-
stand your point of order. Would
you listen to me now?

<ft sy ford : g1 Y Y, & oY
% ? oo e e wNr e 9T A
£ S FAT § @y w5 fader | A
w § 1 ¥fet ¥ ox amiz e it
T2 @ § 1 % fraw Y F wwrn gt
wrgaT 1 A o oY i Wt W g
wses%ﬁmwmltﬁ:‘ft
H Y vk o foo s g fgewr wal
WERT X 0 wTGATAT § yaferd wweat
®Y 7 wfawr< s gt ¢ fr ol 9t
A wif Y fo sxr Y A A &
F«&qﬁ:wnh‘maﬁm o
§ Twifs A& sar af @ fe
@ Svi W ww oW W e
TR 1 WY 368 ¥ gy whew §
O ¥ a2 ) faeg Wi T gy
g q.
MR, DEPUTY-SPEAKER: I am

alraid Mr. Limaye has got the stick
at the wrong end. 1 know that this .
matter is hanging.

AN HON. MEMBER: You are
slﬂrkin;mpons!bilﬁy
ﬁnnnwn' PAKER: 1 do not
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intrude into other people’s responsi.-
hﬂity;hlsnotlnmymtum. But I
have been told that Speaker hag kept
this matter pending. (Interruptions)
Don’t dispute what I say please, At
that time, the proceedings in the
House were continuing, the Home
Minister had concluded his statement,
some Members were on their feet and
the Speaker said, he would look into
the matter. And I suppose what you
say also is part of the matter to be
looked into,

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: What
do you want to dispufe? You don't
want me or somebody else to come
haltway and try to cook the dinner
again. Too many cooks poil  the
broth. Somebody has started cook-
ing the dinner and if | come in
between I would put more of salt or
more of something then what hap-
pens?  So, 1 would advise you to
leave the matter at that; vou never
had it so good: the whole matter
would have been finished yesterday.
You had the whdle of yesterday and
all headlines in the papers today,
(Interruptions) Just a minute please,
Today again the matter has heen
raised. Tomorfdw™ you will have
headlines and when it is raised to-
morrow, day after tomorrow it will
come again Thus the whole week
had gone. I think you should be
satisfled with that; you never had it
so good, Now, Papers to be laid on
the Table,

SHRI MADHU LIMAYE: Let Mr,
Brahmananda Reddy have all the

headlines by glving the CBI report.
dt ft wré o food sy ==Y &Y
ety frddly | qafed vz g fe
ww & weri & a1 el
¥ ot w7 ot v wrk ® foied WY
R A w9 AT W WA
7 gt g et ¥ v A e
wrget f | W Y TRt R
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Under what nife are you prevent-
ing this, I would ‘like to know. A
point of order was raised under Rule
368,

s few far o3 e @
g% o aur wrwer wff & wola¥
I W TG & A W §
W oWt T Y W sfay
Wi st ok o oy
W g T W Wi Ay o

I am dead serious about it
T WX YR 7 dro Ao Wrko ¥Y
f¥d o wmgav g

How can you stop me? I am claim-
ing a right under the rules of pro-
cedure. You cannot stop me.

arsY WY Atk § & &9 AT £

SHRI S. M. BANERJEE (Kanpur):
The point raised by Mr Madhu
Limaye 1s quite valid. Refcrences
were made to certain statements and
report, said to be CBI “eport-we
don't know whether that it CBI
report or not..read out by the hom.
Minister before lunch hour. What is
demanded wunder Rule 388 1s:
Supposing a particular portion has
been read from a particular report
that report should be laid on the
Table of the House. The question ig
very simple. For 'your information I |
may quote two instances. One is
about the audit report regarding
Asiatic company.

MR DEPUTY-SPEAKER: No. No.
Your point is clear Please sit down.

&t wee fw (ggEE)
YT WEIEG, BN AT B oF Fowwy
AR LR R E L R A
g5 @ T | weTet wgE A gy foqw
qedfFt TR Y IwanT g O
aq =@ g€ & | e oty Rz oft 3
& o e Pear , sw caga et
wfewr ot ot € ot Fodvd &Y et o
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MR. DEPUTY-SPEAKER: 1 am on
my legs Please sit down. Agam I
am saying that you are catching the
wrong end of the stick I am not
stopping anybody. The only thing I
want tu pomt out .s that the
Speaker has said, he will :onsider it
and, therefore, the ruling will come
from him Please, do not expect a
tuling from me.

SHRI MADHU LIMAYE: Please
read out the Speaker's direction,

a demand had been made by some
hon, Members on this side that the
CBI report should be made available
The Speaker had said: according to
the rules the Minister is not bound
to lay anything which 1s an maccessi.
ble document, The rule might not
bind the Minister to lay it but it also
dees not prevent him from layng 1t

It he takes an attitude of assisting
the House then there is no reason
why that chargesheet should not be
made- available ag the FIR had been

KARTIXA 30, 1808 (SAKA)
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the view of the Chair that this
matter has reached a stage where
everybody should try to assist the
House in coming to a considered
conclusion, at least, as far as the
rights and responsibilities of Parha-
ment go in the matter, without
encroachung on the authorty of the
courts, the Parliament has certain
rights and responmbilities 1n the
matter For that purpose, it would
be of assistance to the House to get
the relevant documents and papers.
I think that would be the correct
attitude to take Tnstead of standing
on some techmical plea. What is
wrong with that? (Interruptins).

MR. DEPUTY-SPEAKER: XKindly
bisten to me. Please sit down quietly.

SHRI MADHU LIMAYE: The rule
1s ‘shall lay’ (Interruptioms).

MR DEPUTY-SPEAKER- Order
please I am here to regulate the pro-
eceedings of the House. As I can
understand, there may be confusion,
may be a dispute about what the
Spraker said before

SHRI MADHU LIMAYE: We ure
not concerhed with what the Speaker
saixd We are concerned with the
rules and the Constitution

MR DEPUTY-SPEAKER That 15
the difficulty You do not even allow
me to put the things to the House s0
that we may understand what we
are doing

Now, as T understand. the Speaker
has saxd ‘T shall consider all these
matters’, that 15 to say, this narticular
item of the agenda—the privilege
notices and almost everything that
has beeen 5said including points of
order. I understand there i3 not one
point of order but there are manv
other points of order too This 1tem
is held over by the Speaker and he
said he would consider the matter
That i3 the main point. And that is
why before coming fo the Chair 1
ascertained from  the officers of the
Table ag to what happened.
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SHRI INDRAJIT GUPTA: The
proceedings can be soon, (Interrup-
tions).

MR. DEPUTY-SPEAKER: Oraer,
please. I was fold fhat these are the
Directions of the Speaker that we
proceed to item NG 2—Payers to be
laxd on the Table” aud onwards and,
therefore, I am not going back on
that,

PROF MADHU DANDAVATE
iRajapur Please pernut me to
make my suabmission. You were not
present in the House and I would like
to give some information which
might probably help the Chair [
may tell you that there are a number
of Members who raised the privilege
1ssue. The issues raised were not
related only to one Minister but a
number of Ministers, To-day the
Home Minister had made a starement
in connection with the privilege issue
raised. The Speaker then said that
we adjourn for the lunch and the
matter would be taken wup at 2
O’clock or even afterwarads. He made
that statement. There are a number
pf issues that are to be taken up.
There are three additional privilege
issues and, therefore, fhat matter has
to be separated from fthe issue that
has been raised by Shri Limaye, For
the convenience of the House, in
order to facilitate the discussion to-
morrow and consideration of the
entire matter tomorrow, if we are in
possession of the C.BJI Report, it
will help tomorrow's proceerings
And that is why we want that you
should give a clear direction that the
C.B.1. Report should be placed on the
Table of the House. That is exactly
our contention.

ot Ay fomly : TameneE wEeT, o=
*frg< wTRa T35, oY RN TET fr =™
TR FY & IR forgr FFwT | AP
7% NN e o1 47§ Afad
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MR. DEFUTY-SPEAKER: Just a
minute. I have gut same additional in-
formation. Here 15 the situation in
which I get no help whatsoever. May
be, the Ministers on this side may be
able to help me. I have ascertained
lrom the Table that the proceedings
are not yel available What the Table
tells me now 1s that Speaker adjourned
the House ilor lunch and he onliy said
that the House will re-assemble at 2
O’clock.

SOME HON. MEMBERS®' Yes.
SHRI MADHU LIMAYE: Right.

SHRI P. G. MAVALANKAR (Ahme-
dabad) That ig the position.

SHRI INDRAJIT GUPTA: In other
words he did not say that at 2 Oclock
when we reassemble, papers will start
hommg laid on the Tablle.

MR. DEMUTY-SPEAKER: Kindly
sit down--This 15 my difficulty. When
things are kept hanging in thig way, we
all run into trouble.

SHRI MADHU LIMAYE: Unfortu-
nately, yuy were not in the House;
otherwise, there would not have been
any doubt.

PROF. MADHU DANDAVATE: You
remain in the House.

MR. DEPUTY-SPEAKER: [ will tell
you one thing [ may not meet any
of you, I may not meei any of the offi-
1als. but there 1s nothing that happens
in this House that I do not know .....

SHR! MADHU LIMAYE: What was
the last remark?

MR. DEPUTY-SPEAKER: Let this
be taken note of by everybody.

SHRI MADHU LIMAYE: 1 take it
thet you have a listening device in-
stalled in your office,

MR DEPUTY-SBPEAKER: OQOrder,
order. This is exaclly where T want
the House to help me ag to how to pro-
ceed with the business. The House
was adiourned. XA ceftain itbm ig be-
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ing considered and the Speaker gaid,
‘We shall reassemble at 2 O'clock’.
1s that 80?—There 18 another additional
information. A matter is being discus-
by members of this House quoting
made by members of this House
quoting « patiicular rule of the House
The House was adjourned The Spea-
ker said that the House would reas-
semble at ? O'clock and that the
would consider the matter,

SHRI INDRAJIT GUPTA
over lunch

That 1s

SHRI MADHU LIMAYE What mat-
ter?

MR DEPUTY-SPEAKER"
what I should do

SHRI MADHU LIMAYE- I will help
you.

Tell me

wit T ¥ AT A A A T
sA ¥ g A o

TERR TP KR AT 4T T .
(wasra)

MR DEPUTY-SPEAKER 1Let us
get on with the business first

oft vy fordy & farards qTwr @1
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g ST wATH §
MR DEPUTY-SPEAKER' There is

no understanding with me—this much
I can say.

KARTIMA 30, 1886 (SAKA)
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SHRI MADHU LIMAYE' The offi-
cial conveyeq to you the information.
Then 1gnore it completely.

MR DEPUTY-SPEAKER

Which
information?

SHRI MADHU LIMAYE This was
not stated in the Hous® Why aie vou
relving on this information?

SHRI INDRKAJIT GUPTA Some
agreement wag reached with some! ody.

MR DEPUTY-SPEAKER I do not
know anything
SHRI MADHU LIMAYE Then 1g-

nore 11 Let us proceed with the mat-
ter

WY AR 97 & ffad 1 wro WY
art agi ¥ @ TR § e weeEiew
3T "R qat =g &, fe AmeT oY W
TETE TEN T2TAW R @IE 7 W
g &Y wer Efen grame dx E A
o w1 oo G & Sfew g &
TR E T =7 368 FT TR AG AW
folT I | WA T6® IIC AGTW GTRT
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“If a Mimister quotes in the House
a despaich or other State paper

MR DEPUTY-SPEAKER Do not
go to the rule agan That does not
come ln NOwW

SHRI MADHU LIMAYE ‘“which
has not been piesented to the House,
he shall las the relevant © per or the
Table"

He shall lay 1t on the Table,

ox fme & f QA @ IfRT
T AT AT WIETCR ST I
Gammaarg | R AIREEE R
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Shri Hukam Chand Kachwai rose—

MR. DEPUTY-SPEAKER: Please sit
down. I have understood the situation.

Now I am not concerned at the mo-
ment with this particular rule. I am
concerned with how to proceed with the
business of the House. This ig what
I am concerned with. Now I have
heard you. I have heard others. Let
me also hear what the Minister of Par-
liamentary Affairs has got to say.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, some hon. Members
said that there was a lunch upstairs
which wag hosted by the hon. Speaker.

SHRI
(Patna):

RAMAVTAR
Lunch for whom?

SHASTRI

SHRI K. RAGHU RAMAIAH: That
is not very relevant, I suppose. At the
lunch—I do not want to mention names
—one of the hon. Members opposite
was also present. I was also there.
1 asked the hon. Speaker, what is to
happen at 2 O’clock. He said “You
will proceed with the rest of the busi-
ness. This will hang over; this will re-
main; but you will get on with the
ther business;” meaning, the laying
of papers, Call Attention, and so on.

SHRI MADHU LIMAYE: Laying of
papers, that is, the CBI report.

SHRI K. RAGHU RAMAIAH: Lay-
ing of papers as per the agenda, and
then the Call Attention. That is what
the hon. Speaker has told me. One of
the Members sitting opposite was also
present and he heard it.

SHRI MADHU LIMAYE: I am not
concerned with your understanding. I
go by the rights. What are our rights?

=t gFW 92 FJIW ;- ITEIE,
#g1ea, form aw ag ==t 7o & ofr ar
AT sere wEteT ¥ ag T 3o
TR FAT AT e RTF AR
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SHRI P. G. MAVALANKAR: Mr.
Deputy-Speaker, Sir, what happened
two minutes before 1 O'clock was this.
The Home Minister was on his legs
and gave a statement, certain informa-
tion. In the middle of the statement,
a large number of points of order were
raised by many of us on these Benches.
They have been heard by the Speaker.
Then, when we were approaching
1 O’clock, ang there wag some kind of
officia lunch, the Swneaker interrunted
by saying that we shall now adjourn
for lunch. At that point of time, with-
out the Speaker entering into the rae-
rits of the points of order—he was
waiting and wondering—at that point
of time, the Home Minister got up and
said that “because my statement 1s
very short. if yoy will allow me, I will
be able to finish it.” Therefore. he was
allowed to make it. ile made the state-
ment, and when he completeg the state-
ment, immediately, several of ug got
up. because we wantad to raise points
of order. At that point of time, the
Speaker said, “Now, we adjourn for
lunch to re-assembje at 2 O’clock.” He
never said that after two. when we
re-assemble, we sha!l o to the next
item; nor did he say that we will con-
tinue whatever is going on. All that
he said was that now we shall adiourn
for lunch and re-assemble at 2 O’clock:
it obviously meang that the matter
which was left over at 1 Q’clock be-
fore lunch should be continued with-
out imterruption, At that point
of time, several of us got
un and

we wanted to raise points of order.

were on our lezs;

L —
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8o, I request you that we should be
permitted to raise our points of order
on the statement which was madé by
the Home Minister on the matter, That
is where the matter stands. (Interrup-
tions) What happened between 1 and
2 ‘at lunch-time between the Minister
of Parliamentary Affairg and the Spea-
ker is not the property of the House.
We must proceed from the point left
at the time when the House adjourned.

SHRI H. K. L. BHAGAT: Sir, a
point of order was raised when some
of the Opposition Members stood up
and said that the CBI report should
be placed on the Table of the House.
They said that the Home Minister was
quoting from the same. The Home Mi-
nister. in his reply said that he was not
guoting from the report. But the Spea-
ker made certain observations; he said
that he will have to look info those
aspects whether it is an accessible do-
cument or not.

Secondly he made certain other ob-
servations, (Interruptions)

SHRI MADHU LIMAYE: Don't mis
quote the proceedings. You cannot telf
lies.

SHRI H. K. L. BHAGAT: Please
do not interrupt and do not treat me
like that.

MR. DEPUTY-SPEAKER: Allow
him to finish.

SHRI H. K. L. BHAGAT: You, Sir,
will gee from the record yourself. The
Speaker said that there are certlain
practices in the House of Commons and
“I wil]l have to look into all these.” That
means, on the points of order which
were raised, the Speaker kept hig rul-
ing reserved. On this, some of the
Members said that assurances had been
given. The Speaker went to the ex-
tent of saying that “I will check from
the records; I am not giving any assu-
rances but T wil! look into this.” So.
when those points were raised, what
he had to say finally, his point of view,
the Speaker kept it reserved.
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Now, the hon. Members on that side
are getting up and raising the matter
again. You, Sir, are absolutely cor-
rect. Now, they are compelling you,
and are raising the same points of
order again and asking you to give a
ruling right now. Supposing the Spea-
ker takes up the position, he says, he
will study the matter and then give a
ruling, can the Speaker be compelled
to give a ruling right then? This is
what they are doing.

MR. DEPUTY-SPEAKER: Will you
kindly listen to me in calm; let there
be a finality to thie. After all the mat-
ter has to be clinched and has to be
decideq and this Chair has to do it.
Thig is the accepted practicee I am
concerned with this limited question:
the business of the House. Let us not
confuse the two. What is the business
of the House? Let us confine oursel-
ves to this item?

PROF. MADHU DANDAVATE: The

business of the House ig to respect the
rules.

MR. DEPUTY-SPEAKER: I am
here to safeguard the rules. I am here
also to conduct this House. I am here
also to say that these rules are not
adequate to run this Parliament in
modern conditions in this country; I
have said this many times.

SHRI MADHU LIMAYE: We need
your assistance.

MR. DEPUTY-SPEAKER: Kindly
take my assistanre. Let me state the
case very clearly. The Table has given
me the information that this privilege
question was being discussed; the Spea-
ker adjourned the House for Lunch
and said that the House woulg meet
at 2. In the ordinary course when
the House adjourns it means that a
business under discussion would he re-
sumed: vou would take it that way.

SHRI INDRAJIT GUPTA: Are we
to take cognisance of what happened
outside in lunch time? We cannot
cognisance of that. : :
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MR. DEPUTY SPEAKER . When
any hon. Mémber speak$ I must listen
very patiently; but whenever I get Up
to say sdomething, Members....I do
not know what I should say.

I am grateful to Mr. Raghu Ramaiah
for the information that he has passed
on to the House because I think it is a
help. ... (Interruptions) Whatever he
has said in the House has gone on re-
cord and therefore the Chair must take
cognisance of it.

SHRI INDRAJIT GUPTA: He is
referring to some private conversations
over lunch.

MR. DEPUTY-SPEAKER: It does
not matter. If he has said something
outside I do not know but he has said
this in the House.

PROF. MADHU DANDAVATE: If
he mentions the menu of the lunch,
that will also go on record.

MR. DEPUTY-SPEAKER: Why don't
you allow me to speak? There is a big
difference between what a man says
outside and what a man says inside
the House. The moment he brings it

in the House.....Even if I bring my
wife into the House, it is open ang it
goes into the record....(Interrup-

tions). Whatever I say to my wife in
my bed room, it does not matter; but
when I mention it in the House, it
is part of the records.

SHRI S. M. BANERJEE: Did you say
‘bring my wife’? Do not bring; other-
wise people will ask that she should
be laid on the Table.... (Interrup-
tions) ,

MR. DEPUTY-SPEAKER : Mr.
Raghu Ramaiah has made a statement
in the House; it has gone on record;
apart from being a statement it has
come from the Minister in charge of
Parliamentary Affairs. He hag also
quoted the Speaker and said that the
Speaker hag told him that at 2 O’cleck
this item would be taken up. This was
not told to me; this was told by Mr.
‘Raghu Rimaiah to the House and
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fhrqugh the House to me. I take cog-
nizance of that.

SHRI MADHU LIMAYE: Any
diréction from the Speaker must come
to the pefson in the Chair not through
the Minister. We do not recognise
him and hig messages.

MR. DEPUTY-SPEAKER: 1t does
not matter. The minister has passed
on the information and I take cogni-
zance of it. Rule 25 says:

“Arrangement of Business:

On days allotted for the transac-
tion of Government business’—I
think this is Government business—
“*such business shall have precedence
and the Secretary-General shall ar-
range that business in such order as
the Speaker may after consultation
with the Leader of the House deter-
mine :

Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Speaker is satisfied that
there is sufficient ground for such
variation.”

From what Mr. Raghu Ramaiah has
told me I take it that the Speaker has
solemn!y conveyed to the Minister for
Parliamentary Affairs and the Minister
for Parliamentary Affairs has solemn-
ly conveyed to the House that the
Speaker has varied the business and
we go on to item No, 2, Papers to
be laid on the Table.

=t w9 foed : gqrenst wgiEd, AW
QEZ H1E HTST §—03 74T W€ AT
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MR. DEPUTY-SPEAKER: The Spea-
ker has varied the order.

=t 7t foer® : Aferw snF AT A
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SHRI INDRAJIT GUPTA It 15 not
Government business It 15 business
arnsing out of the privilege motion moy-
ed by members' on this side of the
House. That 18 given priorily, accord-
ing to these Directions.

MR DEPUTY-SPEAKER. I concede
in the printed order paper ¢irculated
fo members, perhaps this 1tem was not
specifically mentioned but m thi. order
paper before me and the Speaker it 1s
mentioned

Here the entry in tvped letters s
“IA"; 1t 15 not “2",

SHRT INDRAJIT GUPTA That 1<
for th. Chair's guidance

MR DEPUTY-SPEAKER 1t ihe
busine s of the Hou e Soon after
item 1, Questions, hc took up this
busiress, because 1t 1s there. It 1s
the S:enker's prerogativc, Yo have
agreed to hug teking it up Not only
the Swveaker hag the prerogative to
arrargc the business, but you also
agreed cn jt, Now, again, 1 cay it is
the Spualeer's prerogative to vary the

business of House, and he has
done it let us get on
with the husiness.

1441 brs,
PAPERS LAID ON THE TABLE

Dock Womxses (Apvisory Com-
MITTSE) AMENDMENT Rulss, 1974,
NOIFICATIONS UNDER MERCHANT SHIP-
PING ACT, 1858 AND ANNUAL ADMINIS.
TRATIVE RFPORT oF GUJARAT STATES
RoAp TRanNSPORT CORPORATION FOR
1972-T3

THE MINISTER OF STATE IN
THC MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): I beg to lay on the Table—

(1) A copy of the Dock Workers
(Advisory Commuttee) Amendment
Rules, 1974 (Hindy and English ver-
sions) published in Notification No
SO 2820 in Gazette of India dated
the 26th Dctober, 1974 wunder sub-
section (3) of sectron 8 of the Dock
Workers, (Regulation of Employment)
Act, 1948 [Plared in Library, See No
LT-8522/74].

(2) A copy each of the following
Notif eaticns (Hiadr nnd Enghsh ver-
sior.) under sub-se.tion (3, of sec-
tion 456 of the Merchant Shipping
Act 1958 —

(1! The Examinatwon wf Macters
and Mates (Amendment) Rules
1974, published in Notification W0
G.SR 1129 ;n Garete of India
dated the 19th Ociober 1974

(1) The Meitnant Snipoing
(Examination of Engireeis 1n the
Muichant N'1vv) Amendment Rules
1974, publiched in Notification Mo
GSR 1130 n Gazette ot India

dated th  19th October, 1974
|Placed 1n L.brary, Sce No., LT-
8523/74].

(3) (i) A copy of the Annual Ad-
ministration Report of the Gujarat
State Road Transport Corparation for
the year 1872-73 under sub-section

(3) of section 35 of the Road Yrans-

Pt Gerporation
c!une (c) (i) of thengwmﬁm



